Re. a Point

[+t ==z @@T]
T T Y FH gw AW A vad g
T T 3 |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, I share the anxiety of the hon.
Member in this respect, but I would
submit that we should be given some
time so that we can refer this matter
to the Government of U.P.,, get the
facts from them, and then we shall
come to the House again tomorrow
and place the facts as we obtain them
from the UP. Government. And then
the House in its wisdom can take a
decision in this respect.
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MR. CHAIRMAN: 1 take a very
serious view of this matter. But with
regard to the teachnique of doing, if
the House agrees, I would allow the
Home Minister to make enquiry and
let us know by tomorrow . . .

SHRI BHUPESH GUPTA: This is
strange, The issue is not between us
and the Home Ministry. This is bet-
ween the House and the person res-
ponsible fcr it. How does the Home
Minister cume into it?

MR. CHAIRMAN: You need not say
anything. I have made up 'my mind.
If there is any objection to that . . .

SHRI BHUPESH GUPTA: I do
object.

" MR. CHAIRMAN: I thought it
would facilitate matters, but if there
is any objcction, I have made up my
mind. I think the arrest was made on
a warrant which appears primae facie
to be a very, very doubtful document
and so the matter should be referred
10 the Privileges. Committee with
the requesi that they should submit
their repoit before the end of the
next session.

asked
informa-

Then the question was
whether we have received
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tion. We have received information
and I have the telegram here.

RE, MADAME SVETLANA

ot TeAREw  (IET 9I4)
ST |

MR. CHAIRMAN: About Svet-
lana? I have come to a conclusion on
the question of privilege that you have

raised. Mr. Gaure Murahari showed
me the letter in your absence.
st aeATeEn S g, s,

TAIATAT FT @A AT B TR faEr
fear & 1 oF 7 FHEHIT AR |
HEawEE @t g F AR § AT
TG § 337eA W T § FF waqarar
T GETSATIY ATT ST TA HAGL A Mfgar
FT OF T 9T § AT AT IAY 98 99
FARH g 19T § |

ft awrafy @ oA WY qF awE
faar w1 &% ag @q o 2@ foaar § o
oF § WG F7 qGT QT § AT A hEaw
fear &

The matter concerning Madame
Svetlana has been raised in ths
House on a number of occasions th.s
session by Shri Rajnarain and the
Minister of External Affairs has '‘made
statements on the subject. I have
also received motice of a question of
breach of privilege concerning the
statement of the Minister which I
have disallowed as I have taken the
view that no breach of privilege was
involved.

The latest development in  this
matter is the production of a letter
said to have been written by Madame
Svetlana to Dr. Lohia, It has been
urged that Shri Dinesh Singh, who
was Minister of State in the Ministry
of External Affairs at the relevant
time and to whom the lady is alleged
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to have made a request in regard to
her stay in India, should himself come
before the House and make a state-
ment so that the correct position may
be established. The letter in question
hag already appeared in the Press and
it has been shown to me. In order
that the records of this House may be
complete, 1 think it is mecessary that
Shri Dinesh Singh should make a
statement on the subject and I would
call upon him accordingly.

THE MINISTER OF COMMERCE
(SHR] DINESH SINGH): Mr. Chair-
man, Sir, many things have been
said in this connection and I would
not like to go into them because in
many ways they relate to the private
matters of Madame Svetlana
Allilueva and her family. As you
know, Sir, she did come and stay
with us. She was a friend of my
uncle, though never married to him,
and she talked to me as she stayed
with us in gur house. She had talked
to us on various personal matters,
about herself, about her family, and
I would not like to take up this matter
in the House, nor about herself and
the family. It would mot be proper
to do so. Some hon. Members may
want to 'make political capital out of
it. I would not like to do so. It has
been said that some hon., Members of
Parliament knew that Madame Alli-
lueva wanted to stay on in this coun-
try permanently. 1f so, they could
have taken up the matter with the
Government when she was here in
this country. The Foreign Minister
has already clarified the position.
Madame Allilueva at no time asked
me to take any steps to ensure that
she should stay in this country. She
did not ask me either to initiate any-
thing for i, political asylum or for a
permanent stay. I am not going into-
technical matters. 1 did not get the
impression that she wanted to stay on
permanent y in this country.

W EAEAN T, T AT
T TF fqe §.
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MR. CHAIRMAN: Papers to be laid
on the Table,

it TIANQAY : {IA T ATEE WH
AR | TR T WA FT T TR
A AT § A 75 92 fafavre ¥
AT 9 IgF g8, AT @i F
FA R AR Wl St W aa www
amdfadt &Y @y & fod o
TAT 1 98 OF F37 A e w7 wer-
A cargre ATH WET R FF gad
gard qx fow = oWy aggen 4,
fore @ o wely A1 gemar iy wwi
AT HT JIT § T4T7 7 AL 76 a8 Fg
3 ¥ ga¥ 9N a1t @Y #Y T Tee
AifEx 78 &7 #1T g g WA & A%
IE U FIE GO 7 97 979 | gafay
& M § A T w1gar § i welr o
FT T TARTA BT 91T FT & G FTHA
B ZFTAT ALY FOAT AT(Y | gafay F
T AT FQTE 5 719 27w wowara
9@ & safa §

sty awmafa: w19 Y gare quAY
F fo FTawd €

o TATES : swe, L

st amfa : AT el qeafax
Bt |

St TmTRES ¢ Sw, g ghar
weafaz § |

it gamla - @9 w1y qEafaT &
A G AT E |

st T ATan ;- e, ey

.“On the end of January before
Dinesh Singh left for . . .”
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL): Sir, you called ypon the
Minister to make a statement as a
reply to the privilege motion that the
hon. Member sought to move. He has
made a statement. It 1s not after the

statement that questions can Dbe
asked

(Interruption)
SHRI BHUPESH GUPTA (West
Bengal): Why not?
MR. CHAIRMAN: The Minister

may know that 1 have allowed ques-
1aons after statements—one or {wo
juestions. Mr. Rajnarain, you can
ask for some clarification,

ft TRAMTAN © AT, 36T FT @
FLEATR Qg -

‘On the end of January before
Dinesh Singh left Kalakankar for
Delhi, he talked with me again to
make quite clear to me that Indian
Government, the Prime Minister
and he himself would not be able
anyhow to help me if T decided not
to return to Moscow and stay in
India.”

TAAATAT F57 &1 GFR F AT 17 99
Y wady € (® feaw fag v 7 givean
TaARE BT HITY, 139 faliFee T M
g oag ath w3 faar o 5 Qo Az
I o SECAC ATEWIT, A1 F1E JF
qag g FT gEAr | (T A I@r
o
“For Dinesh Singh +tha: was a
private talk with me, but for me
it was the opinion of the Govern-
ment expressed unofficially, was
not it so?”
st faaar fag Fed & 0% ag gurdy Irzae
Zr oY | 98 g% AT 9edr § %
st faaw fqg, st usgada wesE &
fafrezTd, I ga R AF FET & F aA

2
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AET I SZLAT ATRAT &, 30 38%d "4
&, T AT H IR AT T WIT |
qg F&d1 g {7 gfaa agr |

o9 197, g atd IET J17 .

“There was a private talk bet-
ween me and Dinesh Singh 1
January in Kalakankar about the
possibility for me to siay in India
for the rest of my life.”

ag wgd! ¢ 7 & gfear & Jee omw e
SZTAT ATFAT g | WIT 77 F@r wiry

“T have asked hum  whether %
will be possible for me to approach
the Prime Minister with such a
request. Dinesh Singh knows my
feelings to my late husband . .

ag $gdr g BF 75 A gwaz & wAy
fawr g ot #aw & B SIFT wo T Ay
g2
SHRI M M. DHARIA
rashtra): On a pomnt of
The hon Minister concernedwa
requested by you to make a
statement and that statement was
roncerned with the ie:z2r that has
been alleged to have been written to
Dr. Lohia, Now after reading the
whole of the letter, the statement i1s
made by the hon  Minister, Now,
why Mr Rajnarain should read the
letter again and why should he take
up the time of the House like this?
We all know the letter

(Maha-
order.

MR CHAIRMAN. I had allowed
him to ask for some clarification. He

just cannot be brief and I canuot
help it.
=t M quglt (saw srw)  om

T ErTeT argd 95 are g, fagw feg o
g3 T § M7 g917 74T g3 AT F

(Interruption)

SHRI M. M DHARIA: Hz
withdraw it.

should
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SHRI CHANDRA SHEKHAR
(Uttar Pradesh): Mr. Chairman, he
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st mfae ot : ggAT I W@ a1

should withdraw it.

st M qEghe : § ‘g3 w1 gedwa
AZT FEAT, FF 38F A § HqA A
Zg

o wwwafa © w9 FEr R
"#3 qvar g7 3w faryc Afse

st ME REk : ag facgr wwr
£ afeT § % sz #gT

FEr g |

off TR : 3 F3ar g

“Dinesh Singh knows my feelings
to my late husband, to Kalakankar
and to India. It was no surprise
for him that I wished to stay in
India, but he told me that he
thought it would be impossible to
settle because of the strength of
the opposition from the Soviet
Union.”

ag @q | fa@r gar @ A =me, ¥ gg

SHRI ABID ALI (Maharashtra):
Sir, he should apologise, What is

FIATHHL TAT § | & q198 TF g1
1this? He can abuse and then say hLe

withdraws?

i M qER : 7g 9T &1 A
FATAT §C & 99 TAT 30 L, q9 77 & |

MR. CHAIRMAN: I take note of
withdrawn

the fact that you have
what you had said.

sft TrerATerr ;- A, QET AT §
1% T a9 § I FAR-FEA F e
AT AT FF LT FA TIGT |

st wrfag AL © W FigAA FT
#E AT |

ot TrwATerEe - & fgraa wew &
™Y AT FC GI7 & qEATiG qIEEl
¥ o7 ged & fenfedr sk afcar &
FIGH T@AT A2 & 6T ofta FAr
a1gaT g fo oo & g7 1 #ivwq, @aarar
FEATE. ..

s aamfa c ¥ AT AET L |

TR AREN @ T AW A 87 |
AN T STHT AAZAT FT a{THIE T
ferat &1 & sy fegna ¥ oS w3 @
£\ ¥ §F AR 9390 ¥ A §, HFH
&, # sams g, § T8 90ar |

AMEAT | WX 75 FeT Hazw F1 feeere
TEY Q1 FAT T, WK w15 ffAeeT
TSI AN FI, R 39 TG & T
FIE aTQT (R AT AT A1 SAMET FAT 2qFEA1
&1 7T AT i T fag Y & S aata
& 3§ AFdr § WX g, ¥ 8! &, qq
FY °q W ST A48T £ | IR FAT X
Tl ST AT § | F WAE gaEAr
=g

=t wwmala : AT W AfERTT T8y
A G E AT AW T TZ £ |

A AHTITAN : § TAAT ATgAT §
fe fdw fag st gt w0 =9
quAd §, 9 EJAmr S wgdr & &
feqa fag Y ¥ w@AF WA g9,
214 7T JR AT AT F F77 o &
ITFY G8F @ § A AN a- 0 ¢

=t rafa ;- w19 a7 &1 SrE

SHRI B. K. P. SINHA (Bihar):

Bir, if you will kindly permit
me . . .

MR. CHAIRMAN: Do you also

want to say something?

SHRI B. K. P. SINHA: Yes, Sir, if

vou will kindly permit me.

MR. CHAIRMAN: All right.
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SHRI B. K. P. SINHA: Sir, one
thing seemg to me to have been
ignored in the long debate on this
issue. A distinction is always made
between seeking residence in a
vountry, seeking to reside in a country
and seeking asylum in a countiry. In
the case of asylum it is a well-re-
cognised right, perhaps on humani-
tarian consideration, for a country to
give it and if a country refuses it,
then it does not act nobly. But if
somebody wants to stay in another
country permanently as a resident
after taking the citizenship of that
country, then that country has every
right to accept that request or 1o
reject it. Therefore, I would like to
know from the hon. Minister whe-
ther at any stage Madame Svetlana
indicated that the political conditions
m Russia were so adverse to her
that she would not like to get back

there because she was politically
narassed and so on? If she made her
plea on that basis then it was

mmproper on the part of the Govern-
ment to have said, “No” to that
request. But if her request was for
permanent residence here then I do
not think that the Government acted
improperly in rejecting it.

SHRI BHUPESH GUPTA: Sir, my

point is entirely different. I would
like to know whether to the know-
ledge of the hon. Minister or the

Government there is any information
to the effect that madame Svetlana
made a request to the Soviet Embassy
either directly or through the Govern-
ment to allow her to stay in India?
If the Soviet Union had been ap-
proached on this matter, did Shr
Dinesh Singh or anyone else even
privately, contacted the Soviet autho-
rities in order to find out their reac-
tion? That is one thing, Secondly,
in this statement that the hon.
Minister has made there is nothing
said about the CIA or about other
things. They may or may not be
involved, T do net know. But it
should be clearly stated here. In his
statement, the Minister, Shri Dinesh
Singh  has said that the Government
or anybody either in his private or
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official capacity did not come into
the picture at all. If we are to
believe that, then who was acting
in this matter? Was it the C.LA.?

There should be a proper investiga-
tion into the matter in order that we
may be able to locate the guilt or
locate those responsible for smug-
gling her away from this country nr
helping her to go. We should know
what the C.ILA. has done.

And then, Mr. Chairman, I find
that when the Government makes a
statement ¥ Hoes not think over it.
Here the hon. Minister has stated
“not married”. Whether Madame
Svetlang was married or not is an
important point. We know that she
was married to Shri Dinesh Singh .

AN HON. MEMBER: What?

SHRI BHUPESH GUPTA: 1 am very
very sorry, Sir, I meant Shri Brajesh
Singh. Shri Brajesh Singh I knew.
Madame Svetlana I never met. Never
have I known her. But the late Shri

Brajesh Singh I knew for many
years, for several years. Here the
Minister said “not married”. How

did he know that she was not mar-
ried to Brajesh Singh? Did Brajesh
Singh before his death write any
letter to that effect? Did he write
that he was not married to her? How
does Mr. Dinesh Singh come to the
conclusion that she was not married
when the lady herself is here saying
“my husband”?

AN HON. MEMBER: Such
are common there,

things

SHRI BHUPESH GUPTA: The
lady says it. I am not saying it at
all. Please understand that. Personal-
ly I am not married. Mr, Chairman, I
only say that these things create
complications. 'The lady says here
that she is married, that he is her
husband and therefore .

SHRI C. D. PANDE (Uttar Pra-
desh): Sir, on a point of information,.
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I may say that Shri Brajesh Singh
was married to a lady from my dis-
trict. Therefore, if he had any con-
nection with Madame Svetlana he
might have had some unmarried cen-
nection, not as a legally married
husband.

SHRI BHUPESH GUPTA: Please
do not think that I have any views
on this matter. I only want to know
the fact. Here you have her own
letter in which she refers to him as
“my husband”., So she claims that
she was her husband. But here Mr.
Dinesh Singh has said “not married”.
What am I to believe? Did he find
out from the Soviet authorities whe-
ther the marriage was registered
there, 1f the marriage took place
there? Or has he some other reliable
information in his possession in order

to come and add this rider in his
statement?

MR. CHAIRMAN: Must you alse
say something, Mr. Ramachandran?

There should be some limit to all
this, Yes, Mr. Dinesh Singh.

SHRI DINESH SINGH: I am sorry
that much against your wish this has
resulted in, more or less, a discus-
sion involving certain personal mat-
ters which I was endeavouring to
avoid. The hon. Member, Shri
Bhupesh Gupta, enquired whethier
Madame Allelueva was married to
my uncle or not. He knows very
well that she was not married.

SHRI BHUPESH GUPTA: I don’t
know. How do I know? Sir, this is
very unfair, I don't know at all. I
tell you frankly that I do not know
it at all. You ought to know whe-
ther she was married to your uncle
or not,

MR. CHAIRMAN: Please, Mr.

Gupta, that will do.

SHRI ABID ALI: An unmarried

aunt.

SHRI C. D. PANDE: In Communist
countries it happens,
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SHRI DINESH SINGH: I am sorry
that there is one thing which the
hon. Member does not know about
the Soviet Union. I may clear this
question of married or not. The hon.
Member Shri C. D. Pande has already
mentioned that my uncle married a
lady from his district. He was seek-
ing divorce, but the divorce was not
granted. He could not have been
married again and if the Soviet Union
allowed any such marriage it was
1llegal according to our laws and we
cannot accept if.

So far as the C.ILA. is concerned, 1
have no information. Madame Alle-
lueva herself has written that she
was not connected with anybody,
that she went directly. There is no
reason to presume that she was ip
connection with the C.LLA."or any
other body.

Sofar as the question of the Soviet
Embassy is concerned, she was her-
self in close touch with the Soviet
Embassy. She came out here on an
exit visa given by the Soviet autho-
rities for two weeks and that she got
extended. She was in touch with
them. That was not a matter in which
we came in directly. She, I believe,
applied or on her behalf the Soviet
Embassy applied for an extension of
her visa and as the Foreign Minister
hag already stated that visa was ex-
tended and she left within the period
of that visa. She did not ask 'me for
any further extension of that visa,
Now the main question is the one
which I think the hon. Mr. B. K. P.
Sinha raised: what is really our
liability and accountability in this
particular respect? I have mentioned
that she stayed with us. She discussed
many matters with me and again,
with your permission, Sir, 1 would mot
like to go into them. The point is
whether at any point she asked us to
do anything in respect of her staying
on in this country; that is where the
accountability of Government and of
me as the then Minister of State in
the Ministry of External Affairs or
maybe even as a private individual
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would have arisen. As to  whether
she definitely] asked me to make

arrangements so that she should not
go, I have answered very clearly. The
difficulty is that the hon. Shri Raj-
marain wants to say these things
langely because they are politically
interesting at this point to say but his
'own leader to whom he referred here
had probably 'met her. He said he
had met her. He also said that he
felt that she did not want to go. Well,
he could have definitely taken up the
matter then with the Government
when she was in this country. That
would have been the time for him to
come and say, ‘Here is the lady; she
does not want to go’ and take up the
matter with the Government. He did
not dg it intentionally; I do not know
why. Now, what is the use of taking
up all this except to try to embarrass
me or my family or anybody alse?
There is no other reason.

MR. CHAIRMAN: We pass on to
the next item. Calling Attention.

S} TRATCEN ;. f17q, F OF 7697
vggreqEA w1 var 2 1o fevw fAg
WY A Tg FT. .

oy aarafs ;- g ady, wg F =9
WG FT AT AAT FAEAT E | That is
finished. r

St TSAREAY : 79T T fg7 571
I want to explain 'my position,
froq & avfes odaw wemdmTR ¥
[ Fqrapt BT 39T FfFA

MR. CHAIRMAN: I have to regu-
late the business of the House.

5t TRATTAN . gRIT FIC SEW
A e G

sy qamafa © o a8 fFar g

SHRI BABUBHAI M. CHINAI
(Maharashtra): Sir, 1 beg to call
the .
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=t AT (AW : 54T, & H1. . .
ot awrafa : & faegsr 7 gaT

&} THAAR@ED : . . 9T H &G
i wartas qE F@TET 91 @R | 91q
F1 fogeg & ST FATAT 1 @ & 1 A1,
o GAT 9 | § ey foEw #1o
§ wE G A0
MR. CHAIRMAN. You are disturb-
ing the proceedings of the House.

o} R ATCEAT : 3% g, TH &1
(et feat @, /3 A< RIAT AL
£ AT 9T T ZH F 1 IGA] QFAHANT
T AT AZ0 & @ & | AT AT 737 &
g g, § AHT W W E AW

MR. CHAIRMAN: You are disturb-
ing the proceedings. I am very sorry.
I ask you to sit down and maintair.
order because Mr., Babubhai Chinai it
in possession of the House.

At TATTEm iy, digiE W
W1e | # Al uF fgdee @1 7§
fr gaR Fac ar fAw fag § smr
frar & fr & difefera wifrez @ 39
HATT F1 IS LM E A AR TR
UFgeETA 29T Jrear g | e & aa
4E CFTHATA I T QW F & 1w
i o8 AT TATHT AR T aEar 7
(nterruptions) & =A% gAAT &
‘FigeT Argar 3 fF zaw garr F1% 9ifa-
fererer wifeeg 7 &

st gwrafa ;- w=ey 9|

st T ¢ = feaw fag A
e AT &1 3T IfF faw fag A
QAT 7 & o1 mrser aifafers wifesg
w7 ged ¥ fear g |

F< AW weey : fear 391



